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WINISTRY, OF COMMERCE AND INDUSTRY
(Departinent of Commerce) '

7 NOTIFICATION
R | ~ NewDolhi; the 46ihJuly 20127 o
78,07 4681E)~In exercise of the chonferred.}by seclion 17 of the Export-
{Quality Control and Ingpection) Act, 1963 (22 of 1963), the Central Govérnment
hereby makes the following rules further to amend the Export of Honey (Quiality

i
Control, Inspection 4and Monitoring) Rules, 2002: - . \ ,
i
i
|
|

Y
1

417{1)  These rules may be salled the Export of Honey (Quality Control, Inspection
" and Monitoring) Amendment Rules, 2012. ' ' -

() They shall come in force from the date of thelr publication i the Official
Gazetie ,

2 in the Export of Honey (Quality Gontrol, inspection and Monitoring) Rules, 2002,
(hereinafier referred to as the principal rules), in rule 2 after clause (K}, the

following shall be tnsgrie,d,-,namely»

“y “Bee Keepe!" means any individual or group of individuals, involved in and
practicing beekeeping and having at least ten honey bee colonies, each of
ten frames, of Apis meliifera / A. cerana / A, trigona {Stingless), in manmade

] wooden beehives,

() “Beakeeping Company” means any company incorporated under the
. Companles Act 1956, involved in and practicing heekeeping and havind at
laast len honey bee colonles, each of ten frames. of Apis meflifera ! A

cerana / A, trigona {Stingless), in manmade / wooden peehives;

N “Baekeeping Firm’ means any enterprisé run under proprietorship or
partnership basis, involved In and practicing heekeeping and having at least
ten honey bee colonies, ench of ten frames, of Apis mellifera / A. cerana /A,
trigona (Stingless), i snanmade 7 woaden beehives; .

_,.-.;_._'._‘;ﬁ_‘;"_'....__m. ____:1
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“Beskeeping Cooperative Spélety" means any Cooperalive Sociely / Society
féiglaterad” under the ‘Soclaties -Act 1860, involved In and practicing

" bheskeeping and having at least ten honey bee colonles, each of ten frames,
. of Apis meliifera / A. cerana { A trigona (Stingless), In manmade / wooden -

: bee‘h‘lves‘:

‘Registering Authority” means any authority recognised / authorised /

dasignated by the Competent Aulhotlly to register Bee Keeper / Beekeeping

Company / Beekeeping Firm /. Beekeeping Cooperative Soclely.”.

* 3.7 In the principle rules, for rule 3, the following shall be sub.stitulted. naiméfy:—.

3 " Basls of Compilanée.-'fﬁe quality confrot'and. Inspection, of honey shall be’

cariled out as follows:-

(a) The hongy Intended for export shall be procured from registered Bee

Keeper and or Beskeeping Company and or Beekeeping Firm and or

" Beekeeplng Cooperative Socjety and handled at all stages of produgtion,

storage and transport based on good manufacturing practices (GMP) and
-goed hyglenic practices (GHP).

(b) It is primary responsibliity of the Bee Keeper, Beekoeping Company;

“*Beekeeping Firm, Boekeeping Cooperative Soclety to ensure thal hongy
intended for export Is collected .and handied at all stages of collection,
storage and transportation foltowing good hygienic praclices and good
heekeeping praclices so as to meet the health requirements laid down
- under these rules, ‘

(c) Inspection of Honey [ritendec! for export shall be carried out with a view to

ensuring that the same conforms fo the specifications recoghised by the
Central Governmerit under section 6 of the Act either-

' v

(i by ensuring that during the process of production, measires
slipulated under sub ruie 4.1 of rule 4 are complied with;

ar .

54 .en the basls of Inspection and testing carrled out in-accordance with -

sub rule 4,2 of rule 4.".

4. Inthe i)riz}cipal_mlas, inrule 4,-

26o1 4122

(a) for sub-rule {4.1), the following,shall be substitited, namely:-

“4.4 The procedure fo be followed for comptiénce undér clause (i) of sub
rute (c) of rule 3 shall be as under.-

(1) it is the primary responslbiflly of the establishmaﬁt.ta ensure that
noney intended for export [s processad and handled at all siages of
production, slorage and transport following good hyglenic practices

and good manufacturlng practices so as to ensure that the same’

conforms to the speciilcations .given in the order by the Ceritral
Government under section 6 of the Act.”;
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~(b) In sub-rulez (3) ~for-the. word “establlshments” wherever they occur thee -
~ following shall.besubstituted, namely:- f

, ‘Beékeeper, »Beekegping C@Qmeeny, Beekeeping Firm, Beekeeping
\ Cooperative Society; estaplishment,”; C

1

(c} for sub—ruie;'(f?)g;ﬁae?{foHewi_:gggehaﬂ;-_be substituted, namely:-

"(7)The Competent Authority <shall conduct regular monitoring of the Bee
Keeper, -Beekeeping- Company, Beekeeping Firm, Beekeeping)
Cooperative Society, and Establishments to ensure that good hygienic
practices and googd hedkagping wrdtices are adopted by Bee Keeper,
-Beekeen'm Cempany {aeekeepmg [Him, Beekeepmg Cooperatnve

are adopted by the estebhsh:“en’t at all stages of production, storage and
transport of honey, For effective monitnring of the scheme, the Council
; shall issue necessary instructions in this regard.;

(d) after sub-ru]e{Bj the feﬁoi;ving shall be inserled, namely:-

"(9) For carrying out mspecﬁen and monitoring of Beekeeper Beekeeping
Company, Beekeeping Firm, Beekeeping Cooperatave Society, and
Establishment, the Competent Authority shalt have free access, at all
times, to all parts of the Beekeeper, Beekeeping Company, Beekeepmg
Firm, Beekeeping Cooperative Society, Establishment and records
pertaining to application of this notification in order to ensure: compilance

- with the requirements of this notification.”;

(e) In sub-rule 4.2, for the heading “The procedure of inspection under clause
(b) of rule 3 shall be carried out as under-', the following shall be
substituted namely:-

i “The procedure of mspectlon under clause (i) sub rule (c) of rule 3 shali be
carried out as under:-"

. g . [F No. 2/48/2011 Export Enspectlon]_'f ' _
L D8 DHESI, Jt Secy'_':-

~ Note: - The principal rulés were publtshed in the Gazette of India, Extraordinary vide
notification Number $.Q. 277(E) dated 04™ March 2002, and subsequentiy amended
vide nofification number S.0. 1444 dated 1g% December 2003, notification number-
S.0: 1245 dated 14™ May 2004, and 5.0. 1518 dated 16" June 2608,

Pnntcd by the Manager, Government -of India Press, Ring Rﬁad M‘l}:\purt New Delhi- 110064
-and Pubfished by the Gontroller of Publications, Delhi- 110054 .
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